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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCHSNEW DELHI

o000

RAND 0242 of 1994

IN \
OAeNo +305 of 1994

Dated Ney Balhi, this the 1%t .day of July,1994
Hon‘'ble Shri J. P. Sharmag,M(3J)

Shri M. D. Sharma
R/o. EF=654, Sarojini Nagar
NEW DELHI-IIUOZS ' :

Shri Girish Shaxmg
R/o EF-654, Sgrojini Nagar
NEY DELRI-110023

Advocgte s Shri Mo Ko Gugta

VERSUS

‘Union of India through

1o

20

3o

The Secretary

finistry of Urban Developmsent
Nirman Bhawaen

NEY DELHI=110041

The Directorate of Eetata
Nirmgn Bhawan
NEY DELHI-110011

Controller & Auditor Gensral of Indig

through it8 Administrative Officsr

10, Bahedur Shgh 2afar Marg

NEW DELHI=-110002 coo Respondents

QR DER

Shri Jo Po Sharma,N(J)

The Revisw Applicants have sought ravisw of the

0

ocoo Reviow applicants

judgement dated 24.5.94 by which the OA&. 305/94 was disposcd

Gf uwith certain directions to the respondentso In the

Roviey Application, the geyiew Applicants havanot taken

ary aigund for revisu of the order. They have anly

roferrad to certain fgcte and arguments which hgve already

boen considered in ths order under reviswus.

1

The order for

Contdooo2.



payment of damages after 1106093 hga been passsed on

1}

\\

the bgsis of evidence on recordo

2. Since the respondents have alregdy allotted
accommodation, so it was the fault of‘the applicant
not to have procured that ailo:mant lattero Tho
applicént foe.2 was on leave Prom 18660930 Ho:uas
not relieved on the date when the sllotmeat lotter

wvas issued. Thus, the finding in this respect cannot
be faulted witho Thers is no error gpparent on the

fasce of the ordero

3, The Revieu Application, therefore, is devoid of

merit end is eccoxding;y dismissedo

(3. Po Sharmg)
Mamber (J)
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